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APPLICATION NOS.

ARpplicante
Shri Babu & 16 Ors

To

1. Shri Babu
- A=1/1, DRDO Complex
C.V. Raman Nagar

Bangalore - 560 093

2, Shri I, Reddappa Reddy
8-9/2, DRDO Complex
C.V. Raman Nagar
Bangalore - 560 093

-3, Shri S. Basava Raju

9/1, Yamelur Villsgse & PO
Bangaslore = 560 037

4, Shri K, Kenchaiah
€/o Shri P, Govindappa
14, Sudduguntapalya’
C.V. Raman Nagar
Bangalore ~ 560 093

S. Shri S, Ambrose Thomas
281, 10th Cross
‘Ananda Puram
C.V. Raman Nagar
Bangalore - 560 093

6, Shri Kempahanumaiah

C/o shri D. Nanjappa
New Extension
Yamalur Village & PO
Bangslore -. 560 037

4

waj;?q?g

Commercial Complex
Indiranagar
B8sngalore - 560 038

| . Dated 3,2 3 AUG1988

1035 to 1051/88(F)

Respondents

The Scientific Adviesr to Raksha Mantri,
New Delhi & ancther

7. Shri R. Muni Raju
S/o Shri B, Ramaish
Bande Nagar
M.S. Nagar Post
Bangalore - 560 033

8. Shri V. Rudre Gowda
C/o Shri O. Nanjappa
"New Extension
Yamalur Villags & PO
Bangalore - 560 037

9, Shri Jaya Seelan A
t/o Shri P, Jossph
3rd Main Road
Béhind Kakars Ashram
Narayanappa Building
Matadahally, Munireddy Palya .
Bangalore = 560 006
10. shri R, Sridhar
92, Suddagunta Palya
C.V, Raman Nagar PO
Bangalore - 560 033
11, Shri R, Manjunath
178, Kodihalli
Near Munaswara Temple
Je«Be. Nagar Post
Bangalore -~ 560 075
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12.

13.

14,

15.

16.

in the above said applications on 12-3-88,

"Shri H. Sresnivasappa

s/o Shri Huthanallappe
Gonakana Halli
Jadigenahalli Post
Hoskote Taluk
Bangalore District'

shri K.S5, Mariyappa

43, S.G, Palya

C.V. Raman Nagar Post
Bangalore - 560 033 v

shri S. Devanathan

251, S5th Main, fnanda Puram
€.V. Raman Nagar fost
Bangalors ~ 560 093

shri Rshok

s/o Shri Tippanna Pate Gowder
Arthi village & Post

Magadi Taluk

Bangalore District

Shri Jayaram

c/o Shri Ulscor Ramaiah
5.G, Palya

€.V, Raman Nagar Post
Bangalore - 560 093

PR

Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

17.

18,

19.

20,

21.

 Ministry of Do

: N

shri H. Remappa

£-15, '€' Block

N.G.0s Quarters 4 -
6th Block, Rajajinagar
' Bangalore = §60 010

Shri M, Raghavgndra Rchar
Rdvocate '

1074-1075, Banashankari I Stage
Sreenivasanagar II Phass
Bangalors - SQU'OSD

The Sciantific Adviser to

Raksha Mantri |& Director Gensral
Research & Dgvelopment

Ministry of ngence

DHQ PO

New Deikhi = 110 011

The Estate ma$ager

Estate Management Office/Unit
fence

DRDO Township

" C.Ve Raman Nagar Post

Bangalore - 560 093

Shri M, Vasudeva Reo
Central Govt. Stng Counsal
High Court Buyilding
Bangalore - 550 001

Enclosed herewith please find the copy of ORDER passed by this Tribunal

Encl ¢ As abowve
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- &) . .CENTRAL ADMINISTRATIVE TR IBUNAL
: BANGALORE .
DATED THIS THE 12TH DAY OF AUGUST, 1988

Hon'ble Shri Justice K.S. Puttaswamy, Vice=-Chairman
Present: and ‘

Hon'ble Shri P. Srinivasan, Member (A)

.

APPLICATION NOS. 1035 TO 1051 /838

1. Shri Babu, Major,
s/o D. Chinnaiah,
Aged 20 years,
No.A-1/1,DRDO Cowplex, .
C.& . Raman Nagar,

Bangalore.

2, Shri I. Reddappa Reddy,
aged 24 years,
s/o Venkataramana Reddy,
8-9/2,0RD0 Complex,
C. . Raman Nagar, B'lore.
\ .

3. Shri S. Basava Raju,
26 years, s/o Sunchappa,
9/1, Yemalur Village & PO
Bangalore.

4. Shri Kenchaiah, 30 years,
C/o Kenchaiah, C/o. P. Govi~
ndapoa, 14 Suddugundapalya,
C.V. Raman Nagar, Bangalore.

5. Shri S. Ambrose Thomas,
30 years, S/o Susai,
281, 10th Cross,

Ananda Puram, C.V. Raman
Nagar, Bangalgre.

6. Shri Kempahanumaiah,

« 24 years, S/o Gangaiah,
C/o. D. Nanjaopoa,
New Extension, '
Yamalur Village % Post,
Bangalore,

R. Muni Rajﬁ, 26 years,
B. Ramaiah, Bande Nagar,
Nagar Post, Bangalore.

V. Rudre Gouda, 26 years,

CS‘

?x \ SYo. Veeranna, C/o. Nanijapoa,
] )N L Extension, Yamalur_—
. Lo jlillage and Post,
N S J ngalore.
g ~ S« ’
‘\\\§§§6?§@ Shri Jaya Seelan A,
S 24 years, S/o Anthonay Dass,

C/o P. Joseph, 3rd Main Road,
Narayanappa Building,
Matadahally, Munireddy Palya,
Bangalecre., | - ‘
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10, Shri R, Sridhar, 23 years,
S/o L. Raja Rathnam,
92, Suddagunda Palya, 4
C.V. Raman Nagar,P0, . : \
Bangalore.

11. Shri R, Manjunath, 20 years,
.S/o Rama Suamy, 178,
'Kodihalli, Near Munesuara
Temple, J.B. Nagar Post,
Bangalore.

- 12, Shri H. Sreenivasapna,
26 years,
S/o Huthanallappa,
Gonakana Halli,
Jadigenahalli Post, '
Hosakote Taluk,
Bangalore District.

13. Shri K.S. Mariyappa,
28 years, S/o Sidde Gouwda,
43, S.G. Palya,
C.V. Raman Nagar Post.
Bangalore.

14, Shri S. Devanathan,
26 years, S/o. C. Shouri,
251, 5th Main, Ananda Puram,
C.V. Raman Nagar Post,
Bangalore. _

15, Shri Ashok, 22 years,
S/o Tipoanna Pata Gouder,
Arthi Village & Post,
Magadi Taluk,
Bangalore District.

16. Shri Jayaram, 2? years,
S/o Nanje Gouda,
C/o Ulsoon Ramaiah, e
S.G. Palya, C.N. Raman Nagar,
Bangalore.

17. Shri H, Ramappa, 24 years,
S /o Hanumanthappa,
C/o. Hanumanthaiah,
E-15, 'E' Block,
\N.G.Gs Quarters, : .
6th Block, Rajajinagar, ‘ . esee Applicants in

angalore. i o A.Nos,1035 to
E ; ' _ 1051 /1988
zt. M. Raghavendrachar, Advocate)

. \\{~ “ ’ 4 4 ‘ . Ve

‘ 5“»t. - Scientific Advis=ar to Raksha Mantri
S and Director General, Research and

Develooment Organisation, Dept of

Wworks and Housing, M/o Defence,

Neuw Delhi,

~—
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2. Estate Manager, '
‘Estate Management Office/Unit,
Ministry of Defence,
DRDO Tounship, '
"C.V . Raman Nagar Post, : !
Bangalore-393., ' : coe Respondents.

(Shri M, Vasudeva Rao, C.G.A.S.C.)

These applications having come up for hearing to-day,

_Shri P, Srinivasan, Hon'ble Member (A) made the follouwing:

ORDER
All the 17 applicants before us uere appoinﬁed'as
Casual Labourers (CL) in the Estate Nanagemént Uffice/Unit
of the Defence Ministry at Bangalore., They were civilian;
emoloyees of the Defence Ministry. The appoinfments were
made on various datss in.1936 and 1937, A sample order Qf

apoointmentAuhich we have perused shows that they were to

‘be paid:-a gross salary of R.756 per month in the pay scale

of F:.196-232 plus usual allo&ances; It wés ciarified that
the appointment was purely oh casual basis for a period of
30 days with no likelyhocd of extension. Their services
were liable for termination ét any time during the said
period of 30 days without prior notice. It aopears that
after the expiry‘lf%nitial period of‘ 30 days =ach one of
them was reappo;nted frem time to time and continued tc
work till Juﬁe_1933. By sepZLate letters issued to each
of the anplicants, all dated 23.6.1938, the Estate
‘ef informed them that their employment as LL stood
hated with effect from the same date. It%is these

ate orders issued to each one of the aoonlicants,

are beinyg challenyged in theege aoplications.

P
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2., Shri M, Raghavendrachar, learned counsel for the

.

applicantgsubmitted that the applicants were for :ll

intents and purposes given regular aopointment thgough
theirp letterg of appointment cé;l; their appointmen{:s
casualj theretore their services could not be abruptly
terminated. He contended that there was §till work to
be carried on in the office ﬁftzstate Nanager. It was
unfair labour practice to terminate the services of tne

applicants.

3. Shri M, Vasudeva Rao, learned counsel for the
respondents Submitted.that in the nature of thingys éhe
office of the respondent had to Engage CL for short periods
wnich uvas extended from time to timé till the work to be
carried out was completed. Once the uwcrk was over they
could not be continued. Hence their services were termi-
nated, Their initial abpointmenf clearly stated that it
uould.be for a fixed period and in any case when the work
for which they were recruited was completed and the posts
stood abolished the applicants can have no right to conti-

nue in employment.

4, Je have considered the rival ?ontentions carefully,

may hare usefully extract the repl} of fhe reépondénts:

"2. The Estate Management Unit is a neuwly for-
med organisation under the Ministry of Defence

& D, Organisation for the purpose of| deve- L
lopment of defence R & D residenmtial eStates.
The Estate Management started in January 1986.
The need of the organisation is the Estate . )
Nanagér and.the office consists of 4 or 5 - ?fw -

administrative staff,

[ S
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3. The R&D Residential Complex, Bangalére was
under construction for the iast 3=4 years., To
develop the arsa, the Estate Manager uwas

given certain tasks like arboriculture, garden-
-ing, construction of parks for children, etc.,
To execute the above works » certain casual
labour sanction was jiven for a oeriod of

83 days at a time by R & D Headquarters.

Rccordingly, the Estate Manager employed the
labourers for day to day work till the san-
ctioned period and thereafter terminated their
service. None of the applicants have come from

> the Employment Exchange.

4., During the routine visit of senior officeré
from the R & D HQrs, New Delhi to the complex
new develoomental works were entrusted to
Estate Manager and based on his appreciation of
labour required, the additional sanctions for
casual’ labour were being issued by the R & D
HQrs. ’

5. Since the construction activities in this
complex are nearing completion, less number of
casual_labourers are required and hence the
~strength is peing brought doun. ‘

6. The EMU Bangalore has no permanant vacéncy
of labourers in the authorised establishment.
The Estate Manager has no pouer to sanction

Casual Labour."

We consider this to be an adequate ansuwer to the claim of

e applicants. Je, therefore, feel that the termination

heir services is not tainted with any legal flau.

5. Before parting with these applications we must,
ever, notice that these aoplicants have worked for the

respondents for periods ranging from 1 to 2% years and

R
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the termination of their services has ‘hapjpene

of theirs. It would, therefore, be only appr

d for no fault

gpriate if the

respondents can.consider rehabilitating all the applicants

in any post under the Defence Ministry for uh
be eliyible and may be found suitable. They
considered in this manner for any such post,
reqular, that may arise in the city of Bangal
that is not possible they may consider them f
within the State of Karnataka. er do haope th

pondents will make a sincere effort in this 1

|
6, With the above observations the appli

dismissed. Parties to bear their oun costs.

»

ich they may
may first be

casual or

ore but if

or any posts
at the res=

eyard.

cations are
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REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANCALORE BENCH
Faresxanse

REVIEW APPLICATION NOS,
IN APPLICATION NOS.

Agglicanta

Shri Babu & 16 Ors

Te

1o

2,

3.

4.

5.

6.

v/e

Cemmerciel Complex (BOA)
Indiransgar
Bangalors ~ 560 038

etes s}y 7 OCT 1988

77_to_93/88
1835 _te 1051/88(F)

Reaggndents

The Scisntific Adviser tc Raksha Mantri,

tlew Dslhi & encther

shri Babu S 7.
A-1/1, DRDO Complex

€.V, Reman Nagar

Bangalors = 560 053

shri 1. Reddapps Reddy

£-9/2, OROO Complex 8.
C.V. Ramen Nagar

Bangalera -~ 560 093

Shei S, éasavaraju
9/1, Yemalur Village & PO

Bingalors - 560 037 9.

Shri K. Kemchaiash

t/e Shei P, Govindapps
14, Sudduguntapalya
C.V. Reman Wegar
Bangalere -~ 560 @93
Shri §. Ambrose Themas' 10.
28%, 10th Crose
Ananda Purem

C.V. Raman Nagar
Bangalore = S60 093
o 1.
Shri Kempshanumaiah

Cc/e Shri D, Nenjappe

New Extensien

Yamalur Village & PO

S8angalers - S60 037

Shri R. fiuni Raju
$/o Shri 8, Raeaieh
Bands Nagar '
#M.S. Negsr Post .
Bangalere = 560 @33

Shri V. Rudre Gouda
C/e Shri D. Hanjappe
Msw Extensden
Yamalur Village & PO
Bangelere - 560 037

- Shri ﬂéyaseelan A.

C/c Shri P, Jessph

3rd Main Road

Bshind Kekara Ashram
Naraysneppa Building
fRatedahally, Munireddy Palya
Bangalora - 560 006

Shri R, Sridhar

92, Sudduguntapslya
€.V. Raman Nager PO
Bangalors - S60 093

Shri R, Manjuneth
178, Kedihelld

Near Muneswars Temple
J.8, Negar Post

‘Sangalors - 560 075

a2



?2.

13,
‘ ““é3, 8.G:: Palys
‘Co¥ Rsman Nagar Post

14,

45,

in the abave said Revisw epplications on

shed H, Sreenfvesappa 8.
S/g Shri Huthenallappe
Gonekena Hell4
Jedigenchalli Post
Hoskote Teluk
Bangalors D;strict : -

Shei K.S8. Rsriysppa

Bsngelore - 560 093

Shri S. Dsvanathan i8.
251, 5th Mein, Ananda Pyram

C.V, Ramen Magar Past

gangalere - 560 093

Shri Ashok
ls/o Shri Tippenna Pata Gowder
Axthi ¥illage & Post

Fegadi Taluk

;Bangalars Distzict
| .
: L LE T Y

Subjaét s

SENDING COPIES OF ORDER PASSED BY THE BENCH

R’

L4

Sh:i'JayaEém
C/e Shri Ulsoor Remaiah
S.G. Palya
C.¥, Reman| Nagar Post
Gangalers -~ 560 §93

g=15, ‘E' Bleck

#.G,08 Quartsrs

6th Bleck, Rajajinager
Bengalers = 560 810

shei R, Reghavendra Acher
Advecats
1074~1075, | Gansshankari I Stege
Sxeenfvasansgsr 11 Phass ‘
Bangalers = 560 650

Enclesed herewith plesse find the cepy ef ORDER pacsed by this Tribunal

As above
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PRESENT: HON'BLE SHRI JUSTICE K.S. PUTTASWAMY . ..VICE-CHAIRVAN

: ).

3.

5.

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE

DATED THIS THE 30TH DAY OF SEPTEMBER, 1988

HON'*BLE SHRI P, SRINIVASAN

REVIEW APPLICATION NO, 77 _TO 93/88

Shri Bsbu, Mejor,

s$/o, D.Chinnaish,

Aged 20 years,
No.A-1/1, DRDO Complex,
C.V, Reman Nagar,
Bangalore,

Shri I, Reddappa Reddy,

aged 24 years, ‘

S?o. Venkataramana Reddy,
B-9/2, DRDO Complex,

C.V, Raman Nagar, Bangalore,

Shri S. Basava Raju,

26 years, S/o. Sunchappa,
9/1, Yemalur Village & PO
Bangalore.

Shri Kenchaiah, 30 years,
S/o. Kenchaiah,
C/o. P.Govindappa,

- 14, Suddugundapalya,

C.V. Raman Nagar,
Bangalore,

Shri S. Akbrose Thomas,
30 years, S/o.Susai,
281, 10Oth Cross,
Anandra Puram,

C.V. Raman Nagar,
Bangslore,

Shri Kempahamumaiah,

.. 24 years, S/o. Gangaiah,

"-C/o.D. Nanjappa,

[ 5]

\(z "New Extension,
. ) ~;Yamalur Village & Post,
/}Bangalore.

/ shri R, Muni Raju,

o'/ 26 years, S/o.B. Ramaiah,

Bande Nagar, ‘
M.S. Nagar Post,
Bangalore,

Mg
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... MEMBER (A)



. 8.

9.

10,

11.

12,

13.

14,

15.

16,

Shri V.Rudre Gowda,

26 years, S/o.Veeranna,
C/o. Nanjapp3,

New Extension, ,
Yamelur village & Post,
Bangalore,

Shri Jaya Seelan A,

24 years, S/o.Anthony Dass,
c/o.P. Joseph, 3rd Maln Road,
Narayanappa Building,
Matadahally, Munireddy

Palya, Bangalore.

Shri P, Sridhar, 23 years,
s/o.L. Raja Rathném,

92, Suddagunda Paly3,
C.V. Raman Nagar, PO,
Bangalore,

shri R. Manjunath, 20 years,
s/o. Rama Swamy, 178,
Kodiahlli near Muneswara
Temple, J.B. Nagar Post,
Bangalore,

Shri H, Sreenivasappas,

26 years, S/o. Huthanallappa,
Gonakana Halli,

Jadigenahalli Post,

Hoskote Taluk,

Bangalore District,

Shri K.S. Meriyappa,

28 years, S/@. Sidde Gowda,
43, S.C. Palya,

C;V. Raman Nagar Post,
Bangalore, '

Shri S. Devaneshan,

26 years, S/o. C,Showrl,
251, 5th Main, Ananda Puram,
C.V. Raman Nagar Post,
Bangalore,

Shri Ashok, 22 years,

s/o. Thippanna Pata Gowder,
Arthi village & Post,
Magadi Taluk, :
Bangalore District.

Shri Jayaram, 22 years, .
s/o. Nanje Gowda,

C/o. Ulsoor Ramaiah,

s.G, Palya, C.V,Raman Nagar,
Bangalore,

(VRS S
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' 'l7$ Shri H. Ramapaa, 24 years, S
_ S/o. Hanumanthappa,
| C/o. Hanumantharaiah,
| E=15, 'E' Block,
_ "N G.Os quarters.
\
| ' 6th Block, Rajajinagar,

v Bangalore. _ : Applicants

(Sri Me R. AChaT..o....Advocate)

1o Scientific Adviser to
~ Raksha Mantri and Director
General, Research and
Development Organisation,
Dept. of Works & Housing
Ministry of Defence,
New Delhi,

2, Estate Manager,

Estate Management Office/Unit,
Ministry of Defence,

DRDC Township,

C.V. Raman Nagar Post,

Bangalore~93.: Respondents

before this Tribunal to-day, Hon'ble Shri P. Srinivasan,
Member (A), made the following :e

1

|

|

|

|

|

}

|

I

|

|

1

|

1

1

|

|
\ This epplication having come up for hearing
\ QRDER

By these appliéations,the applicants want

,M“w“; us to review our order dated 12.8. 1988 disposing
;{.;;\ ‘%E&R of A Nosi 1035 to 1051/88, The complalnt of the
S =~ /7/\

R \\ ;§ applicants in that application was that their
) v |

) “|}services as Casual Labourers (CLs). in the Estate

Management Office of the Defence Ministry at
Bangalore had been wrongly terminated though

the work for which they were engaged was not



! _over:. The respondents on the ?ther hand urged
P that the particular work for which the applicants
,,[ , 1 were so engaged was nearing completion and as such
| | ‘the number of-CLskrequired had also got reduced
! - i and tﬁe strength was being brought down,| We
- ! '~ accepted this contention and held that the termia
I - pnation of services of applicants did not| suffer
- from any infirmity. We may at this stage point
ouf that the order was dictated by us in open |

court in the presence of all the parties.

2, There is an qffice objection pointing

‘out that this application is delayed by 1l days.,

i When we drew the attention of Shri Achar %o this
objection, he filed an application for ohdonation
of delay, Under Rule 17 of the Central Administrative
Tribunals (Procedural) Rules, 1987, no lapplication
for review shall be entertained unless it is filed

| within 30 days from the date of the order of which

o the review is sought. As mentioned earlier, we
dictated the order in open court on 12,8.1988 in
the presence of all parties, The appl'cants were
thus aware of our decision on that day itself;

The appolication for review should have been

filed within 30 days therefrom ie{. on or before
110.9;1988. But the present application was filed

|

5 | on 21979,.,1988, The reason for delay urged in

,__  the;applicatiqn for condonation is thit the'order
was served on the applicant only on 23,8,.1988,

‘/ : The limitation prescribed in the rule i with

reference to the date of the order and not with

h EER e




¢ , -

e =t 5i-
reference to the date of its service, Even after
23:.8.1988 the applicants could have very well
filed the application for review before 10.9.1988
but they have not done so, On this ground itself

viz., limitation - this application deserves to
be rejected. | h

3¢ Since Shri Achar argued the merits
. of the review application in some detail, " we
" have thought it fit to consider this aspect
- of the matter also, His contention'isvfhéﬁj%af
the explanation offered by the respondenfsjénd
accepted by us in our order dated 12.8.:1988 that
the strength of the establishment in which the
applicants were appointed was being reduced,
was incorrect. He seeks to support this
‘contention by some appointment orders of CLs
made by the respondents after we passed the
order on 12 %II9B§,%,The respondents stated
in their reply to the original application that
from time to time, CLs had to be recruited in
the Estate Management Office for various purposes.
-f*Mw;‘ We cannot assume that the fresh appointments
\ stated to have been made after the services
Nof the applicants were terminated were in
:COnnection with the same work for which the

/ applicants were engaged. There is no automatic

connection between the termination of the services
of the applicants and the recruitment of otters ‘
later, Unless it is patent that the facts urged

R RV
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‘review of eur order, We, therefore, feel that

“'the applications for review does not deserve to

be admi*ﬁted and we ¢annot review our order.,

4, In the result, the appl‘iéatift}ns are

' rejected at the admission stage without notice

™\ to the respondents.

! N
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) VICE-CHAT RMAN Z@}\«\&/ MEMBER (A) l
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| before. us earlier‘}ncormct , we cannot updertake a
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5483/88/

De NO I Iva
- SUPREME COURT OF INDIA
NEW DELHI

From:

K . o 24.4-1089
PR N
The Additional Registrar,. %‘4\ -' : .
Sup pefie Court of India %@w
To
e Registrar
Central Administrative Tribunal
st Bangalore.

PETITION _ FOR SPECIAL LZAVE TO APPTAL (CIVIL) NoS. 1579-95 OF 1989

(Petition under Article 136 of the Constitution of India,
for Special Leave to Appeals to the Supreme court from the
Memt’m Order dated

of the HAGRKEHEE

Shri Ba.bu'& Orse . R o seed ‘.Petltloners .
' Versus

The ‘Scientific Adviser & Anr. ' .

Slr' . ‘ . Q'fe.ooRespondentS‘ -

'c\m to infom you that the. Petition‘ abdve-xﬁentic‘med
for Special Leave to AOpealsto thls Court W/were filed on

behal,g of the Petlta oner : above—named from the §u@$g§é/0rder
Central Adminlstrative Lribuna]. at Bangalore

of'tne
noted —:bove and that the same wﬁ"é/wene dlsmlssed/i'mv
' 5th

by thlS Court on the — day

of_._Aprily 1089,

Yours faithfully,
‘ =<
for ADDITIONAL REGISTRAR. .

ns/19.4.89/ivA

e aar e e ———————— . —

e - —————————



